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CENTRAL.A ADMINISTRATIVE TRIBAL 
CUTTACI< BENCH:CUTTACK. 

Original Applicatjon No.155 of 1988 

Date of decision:8th Septthber,1989. 

Shri Murali Srichandan,S/o Lingaraj Srichandari 
S.P.A.Puri Railway Station,At/P.O./Dist,purj 

.... APPLICANT 

Versus 

Union of india,represented through the Secretary 
Railway &ard,Railway Bhawan,New Ddlhi 

General Manager, South Eastern Railway, 
Garden Reach,Calcutta_43,West Bengal 

Divisional Railway Manager, South Eastern 
Railway,Khurda Road, Pun 

Divisional Personal Off icer,South Eastern 
Railway,Khurda Raod, Purl. 

RESPONDENTS 

For the Applicant. 	...... 	M/s.D.S,Misra & 
S .Moharana,Advocates 

For the Respondents 	..... 	M/s.Bijay Pal,Senior Std.Counsej 
Railway Adminstration & 
O.N.Gho5h 

CORAM 

THE HON 1BLE MR .13 .R .PATEL, VICECHAIRMAN 
A N D 

THE HON BE MR .N .SEN GUPTA, MEMBER (JuDic IAL) 

Whether reporters of local papers may be aflowed to 
see the judgement ? Yes 

To be referred to the Repers or not ? i\h) 

Whether Their Lordships wish to see thefair copy of 
the judgement 7 Yes. 
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:-. J U D G E M E N T :-. 
B.R.PATEL,VICE-CHAIRMAN 	The facts briefly stated are that the applicant was a 

Diesel Engine Drjver( Purl Railway Station) .According to him 

he worked overtime from 1976 to 1979 and from 1.8.1979 to 

18.8.84 and further from 27.10.84 to 30.4.86. 

The Respondents in their counter have denied the 

claim of the applicant having worked overtime during this 

period mentioned above. 

We have heard Mr.D.S.Misra,aeerned Counsel for the 

applicant and Mr.B.Pal,learned Senior Starding Counsel (Railway 

Administration)and perused the papers.Mr. D.S.Misra,submlts that 

he has filed representations vide Annexure1 and 2 before the 

Divisiona1Personnal0fficer,S.E.R1y,qurda Road on 20.10.86 

and on 31.12.86 but as no action ha 	been taken by the 

Authority, he has moved this Tribunal in this application. 
.M(AA%1  l 

According to provision of section 19 and 5Ub— 	of the 

Act,where tr application has been admitted by the Tribunal,every 
proceeding under the relevant serivce rules as to redressal 

of grievances in relation to the subject matter of such applica-

-tion pending immediately before such admission shall abate. 

According to Mr.B.PaL, therefore, no action has been taken by 

the Cornpetenent Authority pending disposal of the application 

by the Tribunal .But  this proviiori further says that the Tribunal 

can issue direction tcthe Competenent Authority to dispose of 

the appeal or representation. Mr. Misra, therefore, submits that 

the Divisional Personnal officer should be directed by the 

Tribunal todispose of the representation within a period of 

2 months. This was also thealternative remedy prayed for 

in the application. We would,therefore direct that the 
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Divisional PersonalOfficer would dispose of the representation 

within a period of 3 months from the date of receipt of a copy 

of this orders keave is granted tothe applicant to approach the 

Tribunal in case the order olt the representation is adve r se. 

The application is accordingly diposed of leaving the 

parties to bear their own costs. 

N4.SEN GUPTA,JNBER (Jwiciiu) 
AbMI, 

I agree Vra~*, 
ll) 

Uj 
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V ICE..0 HA IRMAN 

MBER (JuDIcI) 

Central Administrative Tr ' 
Cuttack Bench,Cuttac 

8th Septerrer, 1989/Mohapatra 


